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SECTION 3, SUB-SECTION (i)l 

GOVERNMENT OF IN.OIA 
MINISTRY OF FINANCE 

DEPARTMENT OF REVEN 
CENTRAL BOARD OF DIRECT . AXES 

Notification 
New Delhi, 27111 .June, 2017 

G.S.R. (E). - ln exercise ofthe powers conferred by section I 9A and section 139/\t\, read \Vith 
section 295 of the Income-tax Act, 1961 ( 43 of 196 1 ), the Cen ral Board of Direct Taxes hereby 
makes the following ndes further to amend the Income-tax Ru les 1962, namely:-

1. (I) These rules may be called the Income -tax (1 7'11 Amendme t) Rules, 20 17. 
( 2) '!'hey shall come into force from the 1 Sl day or July, 20 I 7. 

2. In tht! Income-tax Rules, 1962,-

I. in ruk 1!4. for sub-rLde (5), followin g. shall be substituted namely :-

·'(5) [very person who has been al lotted permanent accoun number as on the l st day of July. 
201 7 and \.Vho i n accordance wi th the provisions of su sec tion (2) of sec t ion 1 J<h \ t\ is 
required to intimate his Aadhaar number, shall intimate hi Aadhaar number to the Principal 
Director General of Income-tax (Systems) or Director- G neral of fncome-tax (Systems) or 
the person authorised by the said authorities. 

' ' (6) The Principal Director General of Income-tax (System ) or D irector- General of Income-
tax (Systems) shall specify the form ats and standarc · alongvvi th procedure. for the 
\trification of documents filed with the applica tion un er sub-rule {4) or intimation of 
Aaclhaar number in sub-rule (5), for ensuring secure captut and transmission of data in such 
!ixmat and standards' and shal l also b~ responsible fo r ~vol ing and implcm~nt i ng appropria11.: 
s~c u r i t~. <irchiqd and retriev3l policies in rd ation to furni hing n f' the applic<H ion !(lrm~ !'or 
allotment of p~rmanent account number and inti m<ltion or 1 ad huar n um bt'r": 

II. in Appendix II, in form No. 49A,-

ti) for Column number 12 and entries relating thereto, e following shall be substiwtcd 
name I y :-

"12. In case of a person, who is required to quote Aadha · number or the Enrolment ID ot' 
Aadhaar application form as per section l 39AA,-

II' tVd)lli\i\R number i ~ not alloued. please menti on the Enr lmen t ID of Aaclhaar application 
~-;--- .. I . ! 1'''1 ! : i . ..... __ i I I . 
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Nan1e as per AADHAAR letter or card or as per the Enrolment ID of Aadhaar appli<.:ation form:" 

I 1-lr-1'1 1"1' 1- i-·1 Ll -~-· l___j_ i_J 
~ _ _L_j I I I I n· ~~ I I I I I 

I -
! i __ j i 

(ii) in column number 15, in heading, for the words, brackets and letters, "Documents submitted as Proof of Identity (POl) and Proof of Address (POA)" the words, brackets and letters "Documents submitted as Proof of Identity (POI) , Proof of Address (POA) and Proof of date of Birth (POB)" shall be substituted. 

(Notification No.56/20 17/F.No. 370!42/4012016-TPLl 

Oc.L:.f\·-~~~ r- '2;:,/o~r+ 
[Sali I M ishra! 

Dircctor(Tax Policy & Legislation) 

Note:- (1) The principal rules were published vide notification number S.O. 969 (E), dated the 26
11

' March, 1962 and last amended by Income-tax ( 161
h Amendment) Rules, 2017 vide notification number S.O. 1927(E), dated the 161

h June, 201 7. 
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